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to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :—

Bill No. 13—HLA of 2011

THE HARYANA CEILING ON LAND HOLDINGS (AMENDMENT)
BILL, 2011

A
BILL
Jurther to amend the Haryana Ceiling on Land Holdings Act, 1972

Be it enacted by the Legislature of the State of Haryana in the Sixty-second
Year of the Republic of India as follows - —

1. (1) This Act may be called the Haryana Ceiling on Land Holdings Short title and
{Amendment) Act, 2011. commencement.

(2) [t shall be deemed to have come into force with effect from the
30th January, 1975.

2. In section 5 of the Haryana Ceiling on Land Holdings Act, 1972,—  Amendment of
section § of

{a) inclause (f). for the sign “.” existing at the end, the sign *;" shall Haryana Ac1 26
be substituted; and of 1972.
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{b} after clause (f), the following clauses shall be added. namely -—

*(g) land acquired by a person for non-agricultural purposes
and falling within ‘urban area’ as defined under the
Haryana Development and Regulation of Urban Areas
Act, 1975 (8 of 1975):

(h) land acquired by a person and put 1w non-agricultural
use, or land in respect of which permission. wherever
applicable. has been granted for its use for non-agricultural
purposes by the competent authority;

(i) land not covered under clauses (g} or {(h} above and
acquired by a person for non-agricultural purposes :

Provided that if an application is made for
conversion of the land use for non-agricultural purposes
to the State Gavernment or any other authority appeinted
by it, within one year from the date of commencement of
the Haryana Ceiling on Land Holdings {Amendment)
Ordinance, 2011 (Haryana Ordinance No. 4 of 2011) or
within one year of the acquisition of land. whichever 1s
later :

Provided further that if such person fails to apply
for permission within one year or is denied such
permission or fails to put the land to the declared use
within the time period specified by the competent
authority, then such land shall be excluded from the
purview of this clause.

Repeal and 3. (I} The Haryana Ceiling on Land Holdings (Amendment)
saving. Ordinance, 2011 (Haryana Ordinance No, 4 of 2011), is hereby repealed.

(2) Noiwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.



HARYANA GOVT. GAZ. (EXTRA.. AUG. 18, 2011 2763
(SRVN. 27. 1933 SAKA)

STATEMENT OF OBJECTS AND REASONS

The State of Haryana has witnessed Urbanization and Industrialization at a
fast pace in the last few decades. The Government is conscious that the primary
section of economy (Agriculture) needs to be supplemented with the growth of
infrastucture and facilities for the secondary and fertiary sectors of economy. The
State Government has revised its Industrial and Investment Policy-2011 in
furtherance of the above objective and has zlso introduced a number of incentives
for attracting and promoting investments. This often necessitates acquisition of
land by private persons in excess of ceiling faws.

It is necessary for the State Government to harmonize the applicability of
laws applicable in urban areas and the laws relating to agrarian reforms specifically
the Haryana Ceiling of Land Holdings Act, 1972 and the Haryana Development &
Regulation of Urban Areas Act, 1975. For the planned development of urbaniaable
area, Punjab Schedule Roads & Conirolled Arcas Restriction of Unreguiated
Development Act. 1963 aims at preventing haphazard and sub standard
development in these Controlled Areas. Further, the Haryana Development &
Regulation of Urban Areas Act, 1975 has also been enacted to regulate the use of
land in urban area in order to prevent ill planned & haphazard urbanization in or
around town in the State of Haryana. Land described in revenue recosd as
agricultural is now part of the urban areas.

Lands in excess of the prescribed limits under the Haryana Ceiling of land
Holdings Act, 1972 has been utilized in the past and is further needed for non-
agricultural projects like houding, industrial & infrastructure projects like SEZ,
tourism units (hotel & resorts), public utilities etc., which are necessary from the
view point of the economic development of the State.

Therefore, to remove uncertainity about the issues which arose about the
effect of ceiling laws on urban, industrial & others infrastructure projects set up in
the State, there was an urgent/immediate need to address the matter by amending
the Haryana Ceiling of Land Holdings Act, 1972 by excluding the land put to or
proposed to be put to non-agricultural use by adding clauses under the heading
*Act not apply to certain lands” in section 5 of the said Act providing for exemption
in respect of such lands, so that there is no ad verse impact on the projects approved
in the past, or projects that may be set up after approval under various State/
Centrat laws,
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So, the above said amendments had been made with retrospective effect
i.e. from the date of notification of the Haryana Development & Regulation
of Urban Areas Act. 1975 and for said amendment the Haryana Ceiling on
Land Holdings {Amendment) Ordinance, 2011 (4 of 2011) was promulgated
on 9th August, 2011,

The present measure seeks to replace o Ordinance.

MAHENDER PARTAP SINGH,
Revenue Minister. Haryana.

Chandigarh : SUMIT KUMAR,
The 18thAugust, 2011 Secretary.
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[ wfErga s |

2011 BT fIERs AT 13-THoUToTo
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g 77 ok P 3 o @l e o & iy
HTA F AT andg A # A EdT E 7 W arEn
{ §a fdan amar & @ gew daa gy fatafie g
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I5H) ¢d BRUN HT fagwor

fred 7o gore) 4 eRAOT T gRT MELSIY 9 s & fwre 8
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gRaren 4f% Sirq @ sfa dr afefrm, 1072 & affa @ @ arfa g
tea ff gEa A 1 & qur e A IR PR aRzeet S smarity, SfeltfhE @
gfrardt aRaernal gwn e afe gie, oded goEa @ew @ RWd), o
g ganfe @t o9 & affie e @) gfic & amwns € v Rt T
ICELCTI S

gafy wed Aiefre o A= SHare IR S T § et o Ty
& 99 X ff R FTE & E 3 Rl el aftiaaded @ g¥ w9 & fag
v Ff¥ gom ¥ v v 7 srimr v o) wwafye @) v 4fy @ Feea ge
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TREHT A F FTAGT IRTA omg Al § 99 W g RoRa g = w1
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TAfIT IF wOMA g W wng F sl eRmon Ty R
g fafygw sfafgs, 1975 @ afgEr ot /Y @ faar T & @ 39 @
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A2+¢ gau (g,
Tua wAT, gframm
18 TR, 2011 afa i

48998- -H V.5.—H.GP, Chd.



